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A 5/2005 in CIVIL APPEAL NO 1427 OF 2004

NATI ONAL ALUM NI UM COMPANY LTD. Appel | ant (s)

VERSUS

GERALD METALS SA Respondent ( s)

(Wth appln(s) for discharge of bank guarantee and office report ))

Date: 12/12/2005 This Appeal was called on for hearing today.

CORAM :
HON BLE MR, JUSTI CE B. P. SI NGH
HON BLE MR JUSTI CE ALTAVAS KABI R

For Appellant(s) Lavl een, Adv.

V. Krishna Mirthy, Adv.
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For Respondent (s) Huzefa Ahmadi, Adv.
Ej az Magbool , Adv.
Nakul Dewan, Adv.
Vi kash Si ngh, Adv.
M nakshi Nag, Adv.

Taruna Singh, Adv.
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UPON hearing counsel the Court made the follow ng
ORDER

I. A No.5/2005 for discharge of Bank GQuarantee is not opposed.

Accordingly, it is allowed.

( SUKHBI R PAUL KAUR) (VI JAY DHAWAN)
COURT MASTER COURT MASTER



